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Petitioner’s engaged counsel submitted only hajira. Petitioner is 

absent and his cause of absence not shown. On perusal of the 

case record, it is seen that today the case is fixed for petitioner’s 

evidence. Petitioner did not submit in-chief nor shown any cause 

of his absence and reason for not submitting in-chief. Govt. is also 

not represented. Petitioner’s counsel only placed one hajira and 

not shown any cause for non-submission of the evidence for the 

petitioner and not appeared to move the case when case is taken 

up. Accordingly, I have taken up the matter for disposal as per 

material available in the record. 

 By filing petition u/s 18(A) of the Land Acquisition Act 

Totan Ch. Brahma prays for enhancement of award given by the 

State in view of acquisition of Land measuring 2 Katha 13 Lechas 

covered by Dag No. 13(New), 13 (old ), Khatian No. 36. The 

petition u/s 18 (A) of the Land Acquisition Act is presented before 

Deputy Collector, Dhubri by the petitioner on 27-07-2017.  

In the verification part of the petition in Page-2 date of 

verification is not mentioned, year is mentioned as 2017. Petition 

is submitted supported by an affidavit, affidavit was sworn on 24-

09-2015 before Notary Kazi Motahar Hussain, Regn No. DBI-1 

Dhubri district. Vakalatnama signed by advocate on 24-09-2015. 

Record revealed from the petition, which is supported by an 

affidavit dated 24-09-2015 sworn shows that affidavit was sworn 

two years prior to filing of the petition u/s 18 (A) of the Land 

Acquisition Act on 27-07-2017. 

 The petitioner supported the documents those were 

furnished by the Opposite Party that is Deputy Collector, Dhubri as 

per Form-20 and copy of the Chitha present with the record and 

the documents submitted by the Deputy Collector, Dhubri relied by 

the petitioner shown the name of Pattadar as Sakatu Brahma S/o. 

Lt. Sonaram Brahma. Form-20 also shown that acquired land 

measuring 6 Lecha, 2 Katha 6 Lecha and 2 Lecha, total 2 Katha 13 

Lecha situated at Vill - Singimari is under Bagribari Revenue Circle. 
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Patta No. 36, Dag No. 13, 17, 21 class of land Faringati in the 

District of Dhubri belong to Sakatu Brahma.  

 It is further seen from the record that there is no material 

to show that original land holder Sakatu Brahma expired; 

Petitioner is the legal heir of Sakatu, original pattadar transfer his 

land to petitioner or petitioner inherit the property. Land document 

chitha copy does not revealed death of Sakatu. There is no 

endorsement by the authority in the land documents. There is no 

death certificate available on the record either from the side of the 

petitioner or from the side of the Deputy Collector, Dhubri to show 

death of original pattadar Sakatu. Land documents still in the 

name of Sakatu, transfer of the land by the Sakatu is not found 

from the land documents furnished by the Deputy Collector, 

Dhubri and relied by the petitioner. There is no legal heir 

certificate, nothing submitted by the petitioner to show and proof 

that Totan Ch. Brahma is the only legal heir of Sakatu and that 

Sakatu if died has not leave any other legal heir except Totan Ch. 

Brahma. When the petition does not disclose all the aforesaid 

facts, which are vital and important to find out that, it is the 

petitioner, who is the owner and acquired the land from original 

pattadar Sakatu Brahma the claim of the petitioner to enhance 

award does not stand and petition is not maintainable. 

 It is found from the land document that revenue circle of 

village Singimari is under Bagribari Revenue circle in the Kokrajhar 

district. 

 In view of the discussion made, I find that petition filed by 

the petitioner u/s 18(A) of the Land Acquisition Act is not 

maintainable and petitioner not entitled any relief and prayer 

rejected. Petition is dismissed. 

 

Additional District Judge, 

Bilasipara 

  


